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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 143 OF 2026 

Deep Chand Pandey & Ors. Applicant 

Versus 

State of Uttarakhand & Ars Respondents 
' 

COMPLIANCE AFFIDAVIT TO THE ORDER DATED 

24.03.2026 ON BEHALF OF RESPONDENT NO. 2 

CORPORATION HALDWANI

NOTARIAL NOTARIAL 

MUNICIPAL 

UTTARAKHAND 

I, Paritosh Verma, aged about 50 years, 5/o Dinesh 

Chandra Verma presently posted as Municipal Commissioner, 

presently at Nagar Nigam Haldwani Kathgodam, District 

Nainital, do hereby solemnly affirm and state as under: 

1. That the deponent, working in above capacity is fully
t ' � �r--.-......"'� > conversant with the facts and circumstances of the case,. ' 

, .. , r •· $. IIIHT '. 
[ .. , '. 

N•'-·· .. H114•••• 1< s such the deponent 1s competent to swear in the
1 ,, D...ct '•uuu !Nae) ....,,: .. , l N Hf J� \ A\ · • •�•·�t, resent affidavit on behalf of respondent No.2 Municipal 

o�, t--. '-�'· .) ..

(A:,;.-> . J ,....,, 
. 

..:._?�•�J�►- Corporation Haldwani Kathgodam Uttarakhand.

2. That this Hon'ble Tribunal vide its order dated

24.03.2026 pleased to pass the following order:

"1 . In this Original Application, the applicant has

•
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